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OA NO. 1185/2003 to 1212/2003

This the 19th day of May. 2003
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Dharamveeh Singh

S/o Sh. Sher Singh. '
Viil lage Majhri, P.0.Gobuhana.
District Jhajjer (Haryanal.
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"ﬁambar ~tadav : , o _ .
b/O Shri Mohan Yadav, ’ T
V;I!age Dabar Enclave,
- P. 0 Jaffarpur Rautamor _
! District Najafgarh, : B

New Delhx-1100?3 '
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_.Frishan Kumar ..
S/o Shri. Fateh Slngh
Vijt tage KhedLa GUJal . :
P O Dulheda,"ya' N
' 8.4 jhat (Haryana). .

| , - )
- 4P .0.Gobuhana’ o -
@ ‘)'btriCt Jha j jhar {Haryana).
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Jagdish, :
$/6 Shri Laddu Lal,
“+villlage & P.0O. l|ssapur,
.New- Delh1-110073.
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Sufpraj Pral:ash,

3/0 Shri Kewal!l Singh,
Vili lage & P.0. {ssapur,
Hew Delhi-110073. . ' -

0.4 Mo 1191 /2008

Jalivir Singh.

. 8/0 Shri Nafe Singh,
Vi|l lage Majhri,
P.O.Gobuhana,

District Jhajjhar (Haryana).

~




&

g

U-o<m

0.4 N, 1188/2003

|
|
i [ 2]
|

0.4 No. 1 192/2003

ﬁnoop Singh,

8/0 Shri Kedar Singh,
Village & P.O. Issapur,
New Delhi-110073.
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Ramesh Chand,

S/o Shri Blshamber Dayal ,
Vll!age & P.0O. lIssapur,
New Delhi-110073.
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0.A.No. 1184/2003
Dilbagh, ' i

'S/o Shri Saradara,
ﬂvlliage Majhri, : : S
P 0.Gobuhana, . :

|DlStPfCt JhaJJhar (Haryana)
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Mahaveer '$ingh’,

S/o Shri Ratan Singh,

Vii | lage Khedka Gujjar, P.O. Dulhera
District Jhajjhar (Haryana)
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av:nder Slngh

/o Shri Tara.Chand,

‘I lage Bhovapur
.0.Rathdhana,

strict Sonepat (Haryana).

> I

|
DA No . 1197/2003

Dharambeer,

Sﬁo Shri Sura; Bhan,
Village & P.O. lssapur,
New Delhi-110073.

O.A No. 1188/2003
|
Rém Avtar
S/b Sh. Jai Narayan,
Vi'l tage & P.0O. Badli,

(Haryana) .

shwar Singh,.

S/§ Shri Mansa Ram,

Vi”lage Majhri,
F.0.Gobuhana,

District Jhajjhar (Haryana).
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&atveer

b/o Shri Ram Chand,
Viltage Maihti,
P.0.Gobuhana,
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Ganesh Yadav,

s/o Shri Mohan Yadav,
Village Dabar Enclave,
F O.Jaffarpur Rautamor,
Dlstrnct Na jafgarh, ] .
New Delh|—110073 T

ﬁaj Kumar,

S/0 Shri Pruthvu

¢|llage»& PO ~4ssapur,
ew Delh|—110073 "
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ﬁamesh Kumar

S/o Shrl.Balwant Singh,
Vlllage MaJhri '

P 0. Gobuhana

Dtstrlct Jhajjhar (Haryana).
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Parmanand, '

/o Shri Bujan Singh,
/il lage Magri, -
.0.Gobuhana,
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S

Rohtash,

$/o Shri Ramer Singh,
Village Majhri,

P .O.Gobubhana,
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Mamman Singh.

%/o Shri Sukhi Ram,
anlage & P.O. lIssapur,
New Delhi-110073.

0. A No. 1207/2003

Bhim Singh,

S/o Shri Sher Singh,
Village & P.0O. Issapur,
New Delhi-110073.

District Jhaijhar (Haryana).

Nistrict Jhajjhar (Haryana).

District Jhajjhar (Haryana).
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Suresh Das

S/c Shri Chattar Das.
Viliage & P.O. Mitrau,
New Delh1m110073.

0.4 . No.. 1208/2003

&
Dharamveer ,
§/0 Shri Sri Krishan.,

Village & P.O. Issapur,
New Delhi-110073.
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O. A No_-TZT0/2003 =< - -

Jai Prakash,

S/o0 Shri Anandi Ram,
Vi-i'lage & P.O. Jaffarpur,
New Delhi-110073.
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‘RaV|nder Rai, :,ff?;* l¢, N .'ﬁ, = iii}an@iA;T B iifvvv-~‘(??7f%
S/o Shri Jaddu Rai, Ul LU T : . : . _

Viftlage Dabar EnclaVé”” :
P.O. Jaf farpur Rautamor
District Najafgarh, =
New. Delh|—110073

/ ”
Smt Anlta e e
/o ‘shri Dharam Pal S'ngh,,w:;:_ L i
V{llage & P-. 0. Issapur.%”~ R = . SRS AR
New Delhi—110073. —APPL ICANTS
- :{By Advocate: Sh. L.C.Goyal alongwith . -
“: Ms. Man jusha Wadhwa and '
: Ms. Pratibha Kumar i)
Versus »
1. National Bureau of Plant Gene{ic
Resources, |.C.A.R., PUSA,
New Delhi—-110 012.
(through its Director)
2. The Indian Council of Agricultural Research i
PUSA, New Delhi-110 012. t"
(Through its Director General) ~RESPONDENTS =

O R DE R (ORAL)

! will decide the 0OAs-1185/2003 to 1212/2003 together as

common issue of facts and law is involved in thq
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2. Applicants are aggrieved of the fact that despite their

e -

continuous tong service as casual l{abour as all the applicants
have been appointed during the vear 1977 to 1882 at different
times but they have not been regularised. All the applicants
claim tha§ they have been working for the last so many vyears

but have not been tregularised. For this purpose they have

en 2 scheme issued bv Ministry of Personnel. Public
Grievances and Pensions. Department of Persconnel & . Training
- vide their OM dated 7.6.88. it s further stated.. that

respondents vide order Annexure A-1 dated 29.10.99 has ordered

_that as per the recommendations of the committee constituted

. tﬁe;ﬁpuhpésefcoﬁtjnued in OM‘dﬁthmI.G.BB;isSugd_ by = the:

..}fﬁbebériméﬁf’éffPerédnnet'&’Trainihg'héd appﬁbved?tif"baymeni“éf'“

“National

~ﬁWéées -{o'be.médewtb the Qasual-labdureks etéégéatéif

Bureau _of Plant Genetic Resources, !ssapur and submitted that
Lwo.respondents are acting in piecemeal fashion.and are . issuing

= SR TR
he _orders

““based on the DOPT scheme of 7?éfsé’p&&YféFé'fhot”

‘tegularising.the employees though there are vacancies: '

N e e - - e e e s Coae R Y

.3,-,However;,counse1 for applicants was unable to point out if
any junior to the applicants have been regulariéed or if any
senicrity list is bejng maintained. Counsel for appircants
has also been unable to satisfy, if at all the applicants had
ever made aﬁy‘ representation seel ing regularusatign.
Applicant’s counsel submitted that though applicants had been
agitating through thetr union fer regularisation but 1t
appears that everything was only oral as no representation has
ever submitted by the Union has been annexed with the OA. The
fact ilhal respondents had applied the scheme dated ?.8,88 in
piecemeal fashion as per Annexure A-1, so 1t is quite manifesﬁ

that respondents in spirit appears to have accepted;tﬁggééﬁeﬁg;

Ay
-of 7.6.88. 3 .
ST e




( 61

\..

4. I think these OAs can be disposed of at this initiai stage

itselft without (ssuing notice tc the respondents with a

direction to them to examine the case of the applicants for
regularisation. if the ‘applicants can be regularised in
accordance with the scheme dated 7.6.88. They should pass a

reasoned and spéﬁ&in@%ﬁﬁdér thereon. = e e

5. For this purpose, let these &

. representation of ‘the'applicants and .

. - - P . -
Bt . A .

the copy of this order to the resbondé“f@

3 months frém the date of receipt ofléj

to see to it that applicants can be feg

framework of the scheme. OAs stands dispdsed™of

ARSI
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( KULDIP SINGH )
Member (J)




